IN  THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIP AL 3INTH
NEW DELHI

9.1 No., 906/97

New Delhi this the 24th day of April, 1997
Hon'ble Smt,Lakshmi Suaminathan, Member (3J)

Hontble Shri K,Muthukumar, Member (4

Shri Dey Prakash Sharma
C=b3, Ssctor-26,

Noida, Ghaziabad,

A s s Applic ant
(By Aadvocate Shri Saurabh Frakash)

Us,

1. National Musuem,
through its Dirczctor,
Nati:onal Musuem, Janpath,
New Oelhi, '

2. Union Public Servics Commission(UPSC) -
through its Cheairman, Dhodpur House,
Shahjhan Rood, New Delhi,
3. Shri J,E. Douson ’
National Musuem, Janpath,
Ney Delhi,

4, Deptt.of Culture,
through its Secretary,
Shastri Bhauan, Neu Jelhi,

.« nespondant:
(None for the respondents ) ) HESR s

0 RD R (ORAL)

(Hon'ble 3mt,Lakshmi Swaminathan, Menber (J)

‘Heard,
We note that the applicant has made a represazn-

tation to Respondent 4 gn 7.3,19%87 din.uhizh o2 "os
: as m.de in tha L\ '
reitergted the same claimﬂénd admittedly, the respondents

have not been jgiven suffigient time to reply to the same,
Maving regard to the provisions ¢f Sub-Section
20(1) of the Administrastive Tribumals Act,1985 and the

facts z2nd circumstances mantioned above, we are of th=
vieu that this application is premature and it is
acCordingly dismissed at tha admission stage, If the
applicant is aggrieved by any ﬁurther'opders of the

respondents, hea can file other application, if so

advised, in accordance with léu. .
(K. huﬁG;;:;/i' (Smtyéﬁ:§;;; Swem krsthan)
Member (A) . Mamber (3) :

bid




